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g [}’

22— (1) T R, AT gRT IR Tolc § qd UHRME & I 59
Ffafrm &yl B driffad w1 & fore fom a97 Ao 2 |

(2) yaldd SIOBR & UG W URdHd U9d St faqr, v FHr o
frforRad &1 eawen @ S |l g —

(@) arr (4) @vs (7), (14) 3R (15) H IfedARad T & AMGAT DI
}2

AfT IR ST%) yeafdy

(@) uRug ARl IR SUARART & FeRIl IR IS4 srguferd aafdl
BT T AT ql BT X AR I YA DI AT,

(M uRyg, waafa Suwwafa ik aftad @ ifiRed IeR, wda iR
TI; IR

(@) ®$ = favy, S 9 rfaf e & erefi= foami g1 M far s
81 a7 g fear o 9@ |

(3) 39 Sffm & <rfi 9N U R ¥, 990 ST & 9 TR
My, T RYH-—Fvsd & YD e & THe SId Sh] G 8l Y&l 8l, S°Pb U
G AT VI SATJeHd T3l § gl dlag 7 b W SR iR o9 a6 & aig
e & feqie FuiRa 9 fea o, Toie § yereH & RFie 9, v uRwR a1
AMREE (@nnulment) & 319 &4 gY, UMD BRI, ST AU Avse & Ml Hed
A & fog Fewa @l fog 39 UBR &1 DS URSR AT i Fgdl & oefid
g BT TS el 91 @1 I W ufdae g9Ta T STer |

po—a—— (1) foell fAfd, oy ar f&f o1 e & ol et a1 o1
Horg ® fHfl 970 & 81 g N, uhe Wl @ fU a” 98 SR uew wiafds
Rrer (Feie) o™, 1974 & UR™ 89 & Ud 3fAT SHSG U¥Alq GHg gall g,
T RIS 81T |

(2) T ST H 3 91T @ ArI—are Ui gee |afafa | efed ek a1
e B8R, FoTTH Trg Tl & BrRIG Bl Ydw dol GoTold HR- bl YR
fafeq grm|

1. SR QY AR o 23, 1966 B ORI 9 ERT ORI 21 & W& 94l TR SH IFDI
SOIRT (1) &R fear 7 &R ST (2) 9971 &1 713 |
2. SUYE BT GRT 10 FRT FRRATI |
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(3) TG R BT YR ya AT BT ued de 8nm, R "9 <
BT MABR B |

(4) g Wl & GUFEER S99 S W udw Afifa @ 9od # o9 dr
IR BNIT IR 9 Ad < & 319 MBR BT TANT BT, o9 BT IS AfdTa
TR ¥ A IR W) fIar faqst fear < <1 81|

(6) v Ao H, fhl Rl & A e g, e Wl &
yaETEr SR gew Affd @ iue—oruel wifdaa, ddai dur gl w1 o auie
& |

(6) AT wop ¥ 31 Ag AT Udh B b1 AT USRI §RT AR 8l
ar uds VA e & forg, o9 a@ ) ot @) arag xemel @ fore fafest #
T IAT ARAT 7 DI TS &I, Uh Y AMfa gl |

7) TS g GWRRAT DI YA AT Qe @ STgAGEE B8R 3R
W e fFowe & faRed qd agdies & foAr fhdl 99g 9 1 B deied
AR T IS gRad= fHar S |

(8) U® TG AT BT U= §9 ORI IR ORI 22—F qAT 22— & A
AT IS JTAR 18 T3 TRITHT AT & AR fHaT S |

22—G—— (1) SR U< WfAfds Rrem (o) g+, 1974 & UR™ 89 @
&I BT Usel W B Tag G &I TUT H TR AT Bl U U o UR™
A B A D AR IR 22— & AR AR & S &R s o 9@
IHed & fory Ukaq fhar ST den o=y F AMal § SRgdl @ oy ardes
U & A1 U AT SR |

2) afe I VA Ren, O SR U Wit Ren (FueE) s, 1974
T IR BN b FHI USel W B GHGg B, AT SEf & Wiax SUURT (1) &
QU] BT AJUTAT BT H g bRl © Al ez VAl G B U AIfCH Wor,
R 9 A9 A BT SR Saf & HIaR YR AT UKd B Bl 3TUer &
ST

gire=T I8 & b 9Q18 8 Ay & FHIfG & Yd TG GAT §RT ARITIaT
fau oM R feere W@fiae 9, @y &1 ouR W A $ oy a1 dadr B

(3) AT IISAT AT FHI & VIR U 9 @ o9 AT (Feerd grT 22—9
B SUERT (3) & WUS (2) AT (@) & ATAR FHTIATE BT |

22—T—— (1) UM AT HT AFARA B & forg gl &1 FrRifEd
& aret fafEl & | w'd gu, Feee O 9wl & fiaw, o fafdr |
e @& S a1 a1 aRT 229 & JF WD DI T TR ASHT B AT BT
JFAGHT B AT I [ IRacH Al URHR & Feid 7 |

) afe e SUaRT (1) @ 3l wemas IoFT & Uy | fahefl aRepR
S < A1 98 9D ol (U HROT B gard gY, SHd! Tdh U g |l
HorT 3R U=AT wvenm &, Ul Il & iz, ot faftel § fAfde o o,
RIAGH a1 T ATAR T
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gy 78 € & afe Frowe [ § Fide wwREE & fiox aoeT &
g H el uRads a1 uRR &1 gema 9 < A1 Ao B Yoy FAIed qHel
ST |

(3) Feer® SUURT (2) & Sud=l & AR Ay 7Y A e R =R
BT AR UMM AT BT AR SHD Jol ©F H JUd] Iad SUERT & A
g Y YRR & I8d gY Aal sl 30 uRSR & A1, & S9 SIa iRk 3ferd
Ui 81, PR A ©

yfdew I © f& afe fFeere vemas aoer & fadl ¥ uRR &1 g
P Il 98 THEg AR BT U A @ Hiar, ol _fEt § Afde 81 siwmded
9 BT IR |

22-9— (1) Fqoe 5 wwg 9 & 99991 W e &
ABT T |

(2) Feers FRIE & 9T 3fmET 3 UHR 4 U8 T8 fdl Ffe a1 & &1
ORI B B forg fol g Rem & yaeIds B Y © Aol = |

(3) IfE Uerada SUURT (2) & fH AU Y Bl F_r &1 Jured =
Hge X Al e, yegehd gR1 Ry Y el WEaRor a1 e W, Al By

8, R &1 & gz —
() TG AT o B fIT HHelr uRug @1 A oY Wb §; A

(@) SUIRT (4) & Ef9 THg Wl & [Avg HRAE! &= & foy
5T WRDBR DI RIBINRT B qbaT B |

(4) afe IueRT (3) & Wre (@) # sfifde RBIRY & Urd 89 W Iog
WHR BT I8 T B O b A & 39 H§ I8 awdd © fb S9 Wern &1
g Bl wiftiepe o= 1 AU faar S a1 jog AReR, AR R U 3fafe
& fou, o e # fAftfde & 99 e witea Fe=e fgad o) 9adl § ok
a8 Witgd e ga A 1 o fhAT W Afdd @1 sfuafoid wR AT Bl
gy, foTIe Il WRT Bl AT I Hfed 9, Jad, [ qe o=y gRewRl
A 2, U BT H o APl § AR T H Ud e §9 UHR T 37U BT
Sl 99 dad U Al & | e g TR T AR ARG 9,
R & GIET & R H U 9 wfaaat aur wieR 81, ST yewr A @ g
IfE 39 SUURT & 3Mel9 $Ig 3M<e f&a1 17 B |

(5) v srafyy, s forw SURRT (4) & fH B emew fdar ST Fdhdr g,
YA U a9 3 1fdre 9 Brf

gfde I8 © b aft I PR @ T8 W B B EWen a1 9iud ge
TN I & SaW ¥ VT AT SCHR © 1 98 GHI—FAIT WX 3MQY & Jaa &l
THh IR H UF 99 9 3RS U oAy & fog, o fafafds @, 9er @l € fag)
9 UPR AR & Yaod o Ft G, f59a id SUIRT (4) & e URM™®
e # ffdse o@fe 1 &, 9= 99 ¥ o1f¥d 7 8l

TR Ufas I8 © & Al Saq dfa af &1 oy & i w Gven 3
faftrgde wafeq o1 e AR 7 81 a1 wited FFe yeawe o g1 4 d9 @
AN T4 TP (6 I WRGR BT I8 G A 8 O I yaw |aifa faftgds
Hefed 8 s ® ¢
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R Ufdew I § fh 50 WRAR SUIRT (4) A1 39 SUIRT & i fau
T AT ameer &l flt g faafdsd &R Aol 21

(6) PIz AT, ST SULRT (4) & i Wii¥iepd iz Figaa fbar o, A
Y Al BN YT R H U §RT FHEAAT & [ T Al & oy Jufdaed w9
H IARER 7 BT |

(7) SUERT (4) & S faam a7 B3 QY AT FQw AT & Yaw qeln
o= (s oraeid dig TemasT Ao WY B) A afRyd S1ear Rel @ a1 SH
fafea fodt gy 9 Swfa f&0 =y fafafafa ar dorm § aca=l ais
ST 91 Jrfdte B R W gAY BT |

(8) SUURT (3) & WUS (@) & AU WHEGAT a9 ofF & oIy gRug gRT
fog U fHY 3w ok SuuRT (4) & 9refie Ry v foheft sy wR fh=lt =marera #
DTS IMART & B SR |

(9) $9 9RT gRT Yed wfdaqal fasfl g fafy @& o9 =0 WReR ar
USRI @1 Uexl fbeel wfdadl & ARTRET BRI 3R ITdT AHTHRIT PR
arell 1 8T |

22-— (1) AR & w9 H fgaa feu S @ fau den sramaet &
e fafEt grr fAaiRa &1 e -

uftery a8 2 & uRug, fdee & Rud R R &1 & weanq fead
AR BT IqD W, RUem T I IUATIAT P & H @ gY GATH AsdTAl
BT e I L T AH! © |

() UIT ARE I H UG & w9 H YA & fog el &1 aae
PRA B AR T ggq Ay dufed @ o, OrH U0 e BT sremet
SHBT Ued A BT |

@B) frdl IHg Wl @ WHEERE & 999 a)d & ot 4 UBR diF
el B e Tgq afafa gnfl, o 9 v afdd Suawr (@) | eifafes dwrfi
Ue # 9§ ge Affd gRT g T U @fad g@rm S S RSt @1 A 8L ofe
g e Rerd 2|

(4) frewr®s, SwRT (3) # ffee o= wfafa # =W fAfde Je=i & wu o
BRI B B oI AP FURT b T Afdaadl &1 T Ul I9RATT |

(5) SUuRT (2) T (3) ¥ IIffd =u= AT &1 Facd IFD! dod H Hr
e, AR O9al &1 IR fear ST den o faww fafamai g fafeafadg
BT |

22—F—— (1) vaguear ffde Syewi & o= 2 gu @8 0 =fad feeh
g RN H YU AT SeAUS b wY W q9 db Fgad el fBAr S e
e fb —

(@) fafest & MuiRa AW SHa 9 7 8 31T | ORI 22-6
B JULRT (1) & 37l QAT 32l ¥ 8e 9 41 T3 7,

(@) Sud foIv Sad aRT B SULRT (2) AT SULRT (3), SI|AT H1 &30
B, & g wafed =@ Afafy gt RreiRer 9 @ 78 8 iR fewe g
IPT FAGT T fHar T &
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ufcey I8 © & afe Fowe &1 98 w9 81 o & (el g wven
& fov @ var enefl, S fafEt g PuiRa @ oa] v @ ffa @
fou Suder 7 € @1 9 wEg W B UH a¥ ¥ ARG Y & fou g
SUYF Al AT w9 I AN PR P13 < Fbell @

IRTR e I8 8 fb U@ a¥ 31 W7 @y fidee & qatgAeT 9 dere
ST | ©

ufcrerg I8 W1 2 6 ged! & Riga sfear g WRem & 9 & bl 9
% forg 8 grell fher RfAd @1 g2 4§ S5 WuHMER A7 JeUd Fgad HRA1 yawe
| & fog RAffget g ik S9 <3 4 O Fgfaa &1 ga Feee &1 aopra
T S |

@ T T Al HT AW AFART B foU Fowd B G B AT HT
SIRAT, g 89 w4t eraffal @, RsiM we & fow edes—ua fear 8 Am,
AR} AT W =T &R B, o fafest grr MuiRa fod o

@) frewd, SwRT () # SfeaiRad W a wanfe & wiftd @ <1 9<rE &
AR U1 0T 7| VAT S bR UR IS AN SIRAT fob argAre < faar war g |

() afs Feee SR (1) & | ywaifdd f& 9m &1 srgHeT A
PR W, S AfAfIRad fBY SIRAT 7 &R O Yae—a3 FgAeT &I Ui & oA

e & HIdR S [Tag 9 TRGR BT YTded < Ihdl 8, forddl 99 vy |

forofar arfeas g |

(6) afe SuaRT (2) & e & T RAwHIRe, JAFAIRT dR & T8 81 3R
SURT (4) & ST YG=I=l B RS, IS PIg &I, SRAIBR B fodm AT &
7I9 AT gRT 22— AT 59 ORT H FaRerd AT A AR & folg R M
I 3R RIBIRT B BT HTRAArET Ha |

(6) Il SUERT (5) & e b T = g SAgAITGd PR a1 oy
IAFARA & favg AwIded, Al dig 8, WeR A fHar 11 8 a1 e R &
foy Smaea—us < aTel SRR @ g # A fHd N e uw wfaw @1 e
HR qhar & IR YA Frgfaa sif<a gl |

22-8—— (1) BIS VLT AT JLATUH, Feed B Rad qd rg=m & o,
F A WA W I AT BT AT ySHd fBAT O Ahar ©, 7 ufddega fhar o
HPdl 8, 7 IFDI SUATKAT H DIy BH DI S Fbell & R T IH U Hal FA
B B AT IR B ST Ahdl 21 e o1 Ao oY sy & iar, et
FaeyT faffEl g1 &1 S, | T SR |

&

(2) Feerd U BT AFAGT AT AAFAIGT BR FhAT & AAAT IH Tl AT 9T
HHAT 2| AT YeH—ad gRT URefia a1 o |Hfa @ AIfed &1 g A
JAFAGT BR APl © -

ufrer I8 & 6 5 qve @l <20 # ew °° & yd, Mewe vermerd ar
JEIH BT AT &I UIftd & < FaE & HIaR 98 BRI gdi BT JadR <7 b
URATAT GUS BT SFAGT qdl 7 HR &A1 oY |

(3) 39 URT B BIE I1q fhell Sifg & fIARENT @9 & SR AT D!
e # TEd gY e & Rl amaw wR SRy 7 Bl )

1. SOR U< IIAfE o 35, 1974 B RT 4 §RT 9QW T |
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23— (1) uRug =9 fTd & waoW! & FHifad &= @ oy gaa
IugHl qAT T Y T FRH § gETd [AFE 991 Al @ iR S Y
WHR & AR WS FHdl & | I AR [AFR=H HT S Aed a1 IqH
UR®PR AT URETT B Add! & | 9T PR gRT JoA raifed fAffgd Toe 4
UHIR B SRAT 3R Yred & faTid & yardr 8, fog afe 31 famtie ffde
fpar S 1 99 fadie |, w8 |

(2) Yol AMBRI & UGN W UddHd 9GSl a1, fAfEr 4
fAfaRad @ @rawen @ 51 Fad B -

(@) 9 A=A & srefie wafed Al der Su—dmAfaal &1 gl
Hees, AfBR AR B

() TAOT—UF AT FSTMT U™ &)+ & i iR 2,

(TT) RN BT FHEE B DI WA,

@) vArT-uF dr fewd & M wiemst @ fog Fa e s
qTel UTGAGH;

() 9 wd, e &= orgedl uRyg &I WRieell § 98 |d T 3R
TAV-UF AT S U & T g

(@) uRYg BT wWeTail § 984 & oIy Yo IR ITaT agell Bl Af;

(D) TRAETIAT BT FaT;

@) uRyg & Weml & e H WD, UE-UF IRSHRSI,

Jeflerpl qAT Sl B FYfdT iR S ANGR TY b TAT WD
RIS Bl X,

() TEEal U BRI PR SgD AwImsl & U orawyd sHRAl,
R a9 TR g 4 W1 &, Foull qAT IUIRV & HAFGUS;

(o) wmg wvemell @ JeAd SR IR IEAUS N b el DI
e, AT @ I, daHBH dorT A )

(©) uRug gRT Harferd WRIetell & Hel UBTRIT HReT,

(@) ARg W H 9l & forg faenal o <gAaw dfee e o=
STETY;

(S) AxIg AwerRll 4 faenfel @ Wi,

(@) I8 gHREd &= & fory T dwemsil &1 Mg o< & g

IGAGHI BT JAIT ®T A AR fhar S iR Rreror &1 Flawmsi a1
JATRIT gaver &1 S gm S-dT g SuanT g,

(o) I aRRefodtl, 9H et &1 Ry @ WRiem # d8q a1 9= g
R H WGP /T BT B AT T < S

(@) uRyg gRT Worfeld UXIel @ Wel &I AdbAT I GG HRAT ol
gRyg gRT Farferd TRIe &I fhedl arwiefl & v # Ygq &,

@) 7 uRRefl, e e fodl ke @ FWgar a9 off S ar
I g B W TOR a1 o

1. SR USY ARFTIH o 35, 1974 B URT ORT 5(1) R ufoRenfid ok waa | uferenfia
FHST S |

CINEPXY

fafre a9 &1
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(@) @ @1 Aerr o, Y
{& &) v qon yery WAl @1 wfeddl, iR o

@ @) fRrgra, e sraeid foeddl Uemas are &1 srgHre o i
HHAT &

(@ ) AHIEE, fOraH aRT 22— B SUERT (2) & el FQ¥d Bl
rRITae faam S Hahdr g

(@ °) FHaEae, fae! Faiitd W G JRme AT & Uy $I gRT
22— HI [URT (2) & UGHHS WoS & A aerd gRT AN
T T AT ST,

@ ©) anaraf, o aRT 22— @ SUERT (3) & UfieTeis @vs
% N foell Tg TR gRT wrded fhar S ghdr g

(€ @) gRT 22— BT IYYRT (2) qAT SULRT (3) # srffase =z= Afdfa
BT FEeH, SHAD! 5B H BRI AT IR TR U9l &1 daR e
SITHT;

(T B) gRT 22—9 @ IUIRT (2) & 3 Frewad &1 saRa i o=
qTel ﬁfER'UT;

(@ ©) SRg GRARl & YEErER G AEuel & Fygfad iR dar
P 7df | arEd TR faw)?

@) @ o= fawy, S 59 IfRAFEw a1 U T W e @
e fafl g1 faa foear Sar 81 srerar fHaa far < 9@ |

24— (1) uRug, 39 MM T age= e N Wi iR fafsi & Sufafed @ @
Iyl BT GATE I @ forg SUfIRET a1 Hand 2 | PR

(2) qaTad STBHRI BT AIHAT R Ufddel J9Td STel o1, Sad Iufaferai o
frraforRaa &1 @awer @1 S |Gl 8 —

(@) aRYg @ Jo! # SITARV B A arelt gfFAr iR TRt & forg
suferd ARl @1 |,

@) uRug, AfRfa a1 STafAfd @& A<l & 9@ d6F @ faAid dor
I 4o ¥ AR ardl & o QT AR I d8P B PrIanSdl B
el AT 3R

@) @Ig o favy, su s a1 qedi| 99R T frEl O faftrEr
% N Sufaferat grr ad fear S =1 srerar fard e o <\ |

25— 39 ARFEH & ghadi Suaei # fFA a9 & e ge A, s« NERLEIRIRIS ]
SRR & UR™ B UR—

1. SOR USY ARFRM o 35, 1974 B ORI 5 (2) FRT Nebren AT
2. SWdd P GRT 5 (2) §RT 9 T |
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(1) FI—9 R AR, fAid 13 75 1958 &I TRBR MM H&T
1687 /T /3——160—$H—1958 & 39 Wofed a1 offs <fmad yo@ee (1 @&t
MY “uifafrd e 9IS” wET AT ®) B S I dF URT 3 B N enfua uReg
HHS STRAT 54 T Iad ORT TAT GRT 4 S UG & FIFAR TRYG Bl AT
T2 B Sl iR uREg @ UHR RIUAT 8 O W wifafde R 9 faafed &
ST |

(2) urfafre fRrerT 9IS & IIRAT AT ATSH—AIRAT BT FHI: ORT 4 & N
g |ufd gRT dm SU—wWrafd 99 9HY T AEl SR Sfd db b S
gRT & ITFAR, JNReIfd, A9l sierar Su—wwrafa &1 Fgfea &1 81 o,

(3) urfaferes e ar$ &1 UGy—Ywie dA urgd—<dl |, wem |k,
Il ARt qm Ao vd Sgar 9 § 9 Te S9 99T 6 O™ 18 ©
J wafed IR & w9 H S HN T4 6 6 IH gRT & JdE TGy AT
Hafed & 2 ol iR |ffd & 39 yeR Fufed & 9 W wiafde R 9 @
Joager wfafa faafed g s,

(@) wfafrs Rem 9 ¥ Teg Tde IR S wdl W URYg ¥ 9NE
Tl S &R

(5) S9d UR™ @& gd wfafde Rem 9 gRT uiRd @I§ dded, 59 d b
9 favg R faftgs 9 99 O, S yeR gwrd erm o fe gg siffem @
9 g9 AT Big At |

26— g ORPR, 39 A8 & Sl b drRiifad axa & Sa~ 8+
el frell S @1 R & @ oy, 39 99 & UR™ 89 @ 918 U a9
P @D & IRE H BN 0 vy &1 ey g At wR Iad) 8 S 34
STy & = gy sear fafvgg g Afafdd gdr € aor 8 o sifdfam &
B 3 91 <1 BT |
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THE UTTAR PRADESH PRAVIDHIK SHIKSHA ADHINIYAM, 1962
[U. P. ACT NO. XVII of 1962]

Amended by-
U. P. Act no. XXIII of 1966
U. P. Act no. XXXV of 1974.

[Passed in Hindi by the Uttar Pradesh Legislative Council on September 18, 1962
and by the Uttar Pradesh Legislative Assembly on November 1, 1962 and again passed by
the Uttar Pradesh Legislative Council, with amendments made by Uttar Pradesh
Legislative Assembly on November 5, 1962.

Received the assent of the Governor on November 23, 1962 under Article 200 of
‘the Constitution of India’, and was published in the Uttar Pradesh Gazette Extraordinary,
dated November 30, 1962.]

AN

ACT

to provide for the Establishment and Constitution of a Board of Technical
Education in Uttar Pradesh and for matters connected therewith.

It is hereby enacted in the Thirteenth Year of the Republic of India as
follows :--
1- (1) This Act may be called the Uttar Pradesh Pravidhik Shiksha Adhiniyam,
1962.

(2) It shall extend to the whole of Uttar Pradesh.

2- In this Act, unless there is anything repugnant in the subject or context--

(a) "affiliated institution" means an institution affiliated to the Board in
respect of any course or courses of study in accordance with the provisions of
the Act or the regulations made thereunder ;

(b) "Board" means the Uttar Pradesh Pravidhik Shiksha Parishad (Board
of Technical Education, Uttar Pradesh) established under section 3 ;

(c) "bye-laws" means the bye-laws made under section 24 ;

(d) "centre™ means the institution or the place fixed by the Board for the
purpose of holding its examinations and includes the premises attached or
appurtenant thereto;

(e) "certificate" means the certificate awarded by the Board to a person
for successfully completing in an affiliated institution such courses of study as
may from time to time be prescribed by regulations ;

(f) "Chairman" means the Chairman of the Board appointed by the State
Government under section 4 ;

(g) "diploma"™ means a diploma awarded by the Board to a person for
successfully completing in an affiliated institution such courses of study as
may from time to time be prescribed by regulations;

1. For S. O. R. see Gazette Extraordinary, dated August 20, 1962.
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[The Uttar Pradesh Pravidhik Shiksha Adhiniyam, 1962] [Section 3-4]

Establishment 3-
of the Board

Constitution of  4-
the Board

[and includes a preparatory diploma, advanced diploma, higher diploma,
intermediate diploma or a diploma awarded [or completing a post-diploma
course;]*

[(gg) "Director" means the Director of Technical Education, Uttar
Pradesh and includes for the purposes of sections 22-A to 22-G, any officer
not below the rank of Deputy Director, Technical Education authorized by the
Director in that behalf;]?

(h) “invigilator" means a person who assists the Superintendent of a
Centre in conducting and supervising the examinations at the Centre and
includes a project observer in relation to a project examination;

[(hh) "Management" or Committee of Management, in relation to an
affiliated institution, means the Managing Committee or other body charged
with managing the affairs of that institution ;]?

(i) "member" means a member of the Board and includes the Chairman
and the Vice-Chairman thereof;

(j) "regulations” means regulations made under section 23 ;
(K) "rules" means rules made by the State Government under section 22 ; .

(1) "Secretary" means the Secretary of the Board appointed by the State
Government under section 11 ;

(m) "State" means the State of Uttar Pradesh;

(n) "Superintendent of Centre" means the person appointed by the Board
to conduct and supervise examinations of the Board and includes an
additional Superintendent and an associate Superintendent; and

(o) "Vice-Chairman" means the Vice-Chairman of the Board appointed by
the State Government under section 4.

There shall be established by the State Government by notification in the
Gazette a Board to be called the Uttar Pradesh Pravidhik Shiksha Parishad (i.e. the
Board of Technical Education, Uttar Pradesh) and such a notification may be made
at any time after the commencement of this Act, notwithstanding the fact that one
or more of the seats of members are yet to be filled.

(1)]* The Board shall consist of the following members; namely :--
(i) the Chairman, nominated by the State Government;
(ii) the Vice-Chairman nominated by the State Government;

(iii) four members elected by the State Legislative Assembly from
amongst Its members;

(iv) two members elected by the State Legislative Council from amongst

its members;
1. Ins. by section 2 of U. P. Act No. 23 of 1966.
2. Ins. by section 2(i) of U.P. Act No. 35. 1974.
3. Ins. by section 2 (ii) ibid.
4. Renumbered by section 3 ibid.
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(v) one representative each of the departments of [Industries and Finance]® of
the State Government;

(vi) two representatives of industry, nominated by the State Government ;

(vii) one principal from amongst the principals of the Degree Colleges for Girls
tuate in the State to be nominated by the State Government;

(viii)one representative of [Ministry of for the time being dealing with
Technical Education]? Government of India;

(ix) one representative of the Northern Regional Committee of the All India
Council for Technical Education-

(x) one representative of the Railway Board;
(xi) one representative of the Institution of Engineers (India);
(xii) one representative of the Indian Institute of Technology, Kanpur ;

(xiii) one representative of the Military Engineering Service, [of the Command
having lts headquarters in the State.]?

(xiv) four of the principals of the institutions affiliated to the Board, by rotation
in the manner prescribed by rules ;

[(xv) one representative of each university established by or under an Uttar
Pradesh Act having a Faculty of Engineering or Technology, by whatever name
called so, however, that where the number of such universities exceeds five, only
five universities shall be represented by rotation in the manner prescribed by rules;]*

(xvi) the Chief Engineers of the Public Works, Local Self Government
(Engineering) and Irrigation departments of the State Government-ex-officio ;

(xvii) the Chief Engineer of the State Electricity Board- ex-officio;

(xviii) the Vice-Chancellor of the Roorkee University- ex- officio;

(xix) the [Director of Education, [Secondary Education]® Uttar Pradesh-ex-
officio ;

(xx) the Director, Training and Employment, Uttar Pradesh - ex-officio;

(xxi) the Director of Technical Education, Uttar Pradesh - ex-officio;

(xxii) the Director of Industries, Uttar Pradesh-ex-officio ;

(xxiii) the Electrical Inspector to the State Government- ex-officio; and

(xxiv) two persons, nominated by the State Government.

(2) The members mentioned in clauses (xvi), (xvii), (xix), (xx) and (xxii) of sub-
section (1) may, instead of attending any meeting of the Board themselves, depute any
officer subordinate to them not below the rank of Deputy Chief Engineer or Deputy
Director, as, the case may be, and the officers so deputed shall be entitled to take part in
the proceedings of the particular meeting for which they are deputed and shall also be
entitled to vote at such meetings.]°

Subs, by section 3 (i) of U. P. Act no. XXIII of 1966.
Subs. by section 3 (ii) ibid.

Subs. by section 3 (iii) ibid.

Subs. by section 3 (iv) ibid.

Subs. by section 3 (a) of U.P. Act no. 35 of 1974.
Ins. by section 3 (b) ibid.
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The Board may co-opt such persons, not exceeding three, as may be experts in
subjects included in the courses of study laid down by the Board. Name of the
persons co-opted and the term of co-option of each, which shall not exceed three
years, shall be notified in the Gazette.

(1) Subject to the provisions of sub-sections (3) and (4) and of section 7-

[(a) the term of office of members mentioned in clauses (i) to (iv), (vi),
(ix) and (xxiv) of section 4 shall be three years from the respective dates on
which their appointment is notified in the Gazette ;

(b) the term of office of members mentioned in clauses (vii), (xiv) and
(xv) of section 4 shall be such as may be prescribed by rules.

(2) Members mentioned in clauses (v), (viii) and (x) to (xiii) of section 4, may
be nominated by the appropriate authorities or bodies from time to time.

(3) Except ex-officio members and members referred to in sub- section (2), a
member may at any time by writing under his hand, addressed to the Secretary to
the Board resign his office.

(4) A member shall cease to hold office as such when he ceases to hold the
office by virtue of which or the capacity in which he became eligible or was
nominated for the membership.]*

The State Government may remove from the membership a member who in its
opinion has so abused his position as such member as to render his continuance one
Board detrimental to the public interest :

Provided that the State Government shall, before removing a member as
aforesaid, give him an opportunity of explanation and shall place on record the
reasons for his removal.

(1) The Board shall meet at such times and places and shall, subject to the
provisions of sub-sections (2) and (3), observe such procedure in transacting the
business at its meeting, including the quorum thereat, as may be provided by bye-
laws made in this behalf.

(2) The Chairman and in his absence the Vice-Chairman shall preside at the
meetings of the Board. In the absence of both, any member chosen by the members
present in the meeting shall preside at that meeting.

(3) All questions arising in a meeting of the Board shall be decided by majority
of votes of the members present and voting and in case of equality of votes, the
person presiding at such meeting shall have a second or casting vote.

No act or proceedings of the Board or of a Committee appointed by it, shall be
deemed to be invalid by reason merely of the existence of any vacancy in, or any
defect in the constitution of the Board or the committee, or because of any
irregularity in procedure if not affecting the merits of the Case.

The office of the Board shall be located at such place In Uttar Pradesh as may
be fixed by the State Government.

1. Subs. section 4 of U. P. Act No. XXIII of 1966.
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Secretary of 11- (1) The State Government shall appoint a Secretary to the Board to assist the
the Board Board In carrying out the purposes of this Act.

(2) The Secretary shall be a Government servant.

Functions and  12- Subject to the provisions of this Act and the rules and regulations made
dUtleZ of the thereunder, the functions and duties of the Board shall be-
Boar

(i) to affiliate institutions and prescribe courses of study and instructions
leading to examinations conducted by it;

(if) to prescribe standards for buildings and equipment of affiliated
institutions;

(iii) to prescribe educational qualifications and other standards for the
members of staff of affiliated institutions.

(iv) to prescribe educational and other qualifications for admission of
students to affiliated institutions ;

(v) to prescribe the manner of admission of students to affiliated institutions;
(vi) to admit candidates to examinations conducted by it;

(vii) to conduct examinations for promotion, from lower to higher classes
and also for awarding certificates and diplomas;

(viii) to publish results of examinations conducted by it ;

(ix) to grant certificates and diplomas to students who have completed the
prescribed courses of study in an affiliated institution and have passed the
examinations conducted by it ;

(x) to co-operate with other authorities and bodies in such manner and for
such purposes as may be necessary for giving effect to the provisions of this Act;

(xi) to advise the State Government on co-ordinated development of
technical education and training regarding the same;

(xii) to do all other such acts and things as may be necessary for the proper
discharge of its functions under this Act or the rules or-regulations made
thereunder; and

(xiii) to carry out such other duties as may be imposed upon it under this Act
or the rules or regulations made thereunder.

Powersof the 13- (1) The Board shall, subject to the provisions of this Act and the rules made

Board thereunder, have all such powers as may be necessary for the discharge of its
functions and the performance of its duties under this Act, or the rules or
regulations made thereunder.

(2) In particular and without prejudice to the generality of the foregoing
powers, the Board shall have the powers:
[(i) to cancel an examination or withhold the result of an examination of a
candidate, or to disallow him from appearing at any future examination who is
found by it to be guilty of ---

(@) using unfair means in the examination; or,

(b) making any incorrect statement or suppressing material information
or fact in the application form for admission to the institution or to the
examination; or
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(c) fraud or impersonation at the examination; or

(d) securing admission to the examination in contravention of the rules
governing admission to such examination or;

(e) any act of gross discipline in the course of the examination ;]*

[(i-A) to deduct marks at an examination (if any candidate found by it to be
guilty of any act of indiscipline in the course of the examination;]* and

(i) to cancel the result of an examination of any candidate [found by it to be
guilty]® of all or any of the acts mentioned in sub-clauses (a) to (d) of clause (i)
or for any bona fide error of the Board in the declaration of the result :

Provided that the result of an examination shall not be cancelled on the
ground of a bona fide error of the Board after the, expiry of go days from the
date of announcement of the result of the examination.

(iii) to prescribe fees for the examinations conducted by it and provide for
the manner of their realization;

(iv) to refuse affiliation of an institution-------

(@) which does not fulfill, or is not in a position to fulfill, or does riot
come up to, the standards for staff instructions, equipment, or buildings laid
down by the Board in this behalf; or

(b) which does not or is not willing to abide by the conditions of
affiliation laid down by the Board in this behalf;

(v) to withdraw affiliation of an institution not able to adhere to, or make
provision for, standards of staff instructions, equipment, or buildings laid down
by the Board or on its failure to observe the conditions of affiliation the
satisfaction of the Board;

(vi) to call for reports from the heads of affiliated institutions in respect of
any act of contravention of the rules or regulations or decisions, instructions or
directions of the Board, and take suitable action for the enforcement of the rules
or regulations or decisions, instructions or directions of the Board, in such
manner as may be prescribed by regulations;

(vii) to inspect an affiliated institution for the purpose of ensuring due
observance of the prescribed courses of study and that facilities for instructions
are duly provided and availed of; and

(viii) to fix the maximum number of students that may be admitted to
courses of study in an affiliated institution.

(3) The decision of the Board in all matters mentioned in sub- sections (1) and
(2) shall be final.

(1) The State Government may communicate to the Board, its views on any
work done or conducted by the Board or in respect of any matter with which the
Board's is concerned and the Board shall thereupon report to the State Government
the action taken or proposed to be taken by it in regard thereto.

1. Subs, by Section 5 (i) of U. P. Act No, XXIII of 1966,
2. Insertion by Section 5 (ii) ibid.
3. Substituted by see, 5 (iii) ibid.
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(2) If the Board fails to take action within a reasonable time to the satisfaction
of the State Government or fails to communicate the action taken or proposed to be
taken, the State Government may, after considering any explanation furnished or
re-presentation made by the Board, Issue such directions consistent with the
provisions of this Act and the rules and regulations made thereunder as it may think
fit. The Board shall comply with the said directions within the time-specified therein
and if it fails to do so the State Government may take all such steps as it may deem
necessary to give effect to such directions.

[(3) Notwithstanding anything in sub-sections (1) and (2) the State Government,
in any emergency which In its Opinion requires that immediate' action should be
taken, may, without prior reference to the Board, issue such directions or take such
other action consistent with the express provisions of this Act as it may think fit]'.

(1) The Chairman shall, subject to the superintendence control and directions of
the Board, have the power to do all acts required for implementing the decisions of
the Board and shall exercise such other powers and perform such other duties as may
be prescribed by rules. .

(2) The Chairman shall, subject to the superintendence control and directions of
the Board, have power to make such orders on the decisions of the committees
constituted under sub-section (1) of section 18, as may be within the jurisdiction of
the Board and as he may deem fit. The Chairman shall inform the Board of every
such order at its next meeting.

(3) The Chairman may in an emergency, which in his opinion, requires that
Immediate action should be taken, deal with any matter within the competence of the
Board and, subject to the provisions of this Act, the rules and regulations made
thereunder by order in writing take such action as he may deem necessary. The
Chairman shall thereupon forthwith inform the Board, at its next meeting, of the
action so taken.

(4) The Board may, subject to the provisions of sub-section (3) of section 14,
confirm, set aside or modify the order passed by the Chairman under sub-section (2)
or (3), and pass such other orders as may be considered expedient or necessary in
regard to matters arising from the action taken by him.

(5) Any action taken or order passed, by the State Government under sub-
section (3) of section 14, whether in respect of any matter dealt with by the
Chairman under, sub-section (2) or (3) or otherwise, shall be final and be not
questioned before any court of law and shall prevail over any order passed by the
Chairman or the Board under this section.

The Vice-Chairman shall exercise such powers and perform such duties of the
Chairman as may be prescribed by rules or delegated to him by the Chairman.

The Secretary shall be the Chief Executive Officer of the Board and shall,
subject to the superintendence, control and directions of the Board, be responsible
for the execution of its decisions. He shall exercise such other powers and perform
such other duties as may be prescribed by rules, and in particular- ----

1. Sub. by section 6 of U. P. Act no. XXII1 of 1966.
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(@) be responsible for the preparation of the estimates of accounts and
annual statements of income and expenditure.

(b) be responsible for ensuring that all moneys allotted to the Board are
spent for the purposes for which they are allotted;

(c) be responsible for keeping the minutes of the meetings of the Board; and

(d) be entitled to be present at the meetings of the Board and take part in the
proceedings, but shall have no right of vote.

(1) The Board shall constituted [Committee of Courses]' Examination
Committee, a Committee for Inspections and Affiliations and such other committees
as may be prescribed by rules or regulations. The Secretary shall be an ex-officio
member of each such committee.

(2) A committee constituted under sub-section (1) shall consist of such
members and such other persons as the Board may in each case appoint. The term of
a committee and the number of its members shall be such as maybe pre scribed by
regulations.

(3) A committee of the Board may co-opt such persons and for such period as it
thinks fit, provided that the number of persons co-opted shall not exceed one-third of
the total number of members of the committee.

(4) A member of a committee, or a person co-opted by it, may resign his office
by writing addressed to the Board, or the committee, as the case may be.

(5) A casual vacancy in the committee caused by resignation under sub-section
(4), or arising from any other cause, shall be filled by fresh appointment or co-option
in the manner provided in sub-section (2) or (3), as the case may be.

(6) A committee appointed under this Act may constitute sub-committees for
such purposes as may be prescribed by regulations and for such period as it may
think fit.

(1) The Board may by general or special order delegate, either unconditionally
or subject to such conditions and limitations if any, including the condition of review
by its self, as may be specified in the order, to any Committee appointed under this
Act, such of its powers and duties under this Act as it may deem necessary.

(2) Without prejudice to the generality of the foregoing power, the Board may
refer any question arising in the course of the exercise of its powers or performance
of its duties and functions under this Act to the appropriate Committee and where a
reference is so made, the Board shall, before taking a decision thereon, consider the
report, recommendations and suggestions of the Committee.]*

(1) All decisions of the Board shall, subject to the provisions of this Act and the
rules and regulations made thereunder, be arrived at by resolution, duly passed by it,
and shall be authenticated by the signature of the Chairman or such other member as
may be authorized by the Board in this behalf.

1. Subs. by section 7 of U. P. Act no, XXIII of 1966.
2. Subs. by section 8 ibid.



133

[The Uttar Pradesh Pravidhik Shiksha Adhiniyam, 1962] [Section 21-

22A]

Superintendent
of a centre and
invigilator to

be public
servants

Power to make
rules

[Scheme of
Administration

21-

22-

22-A

(2) All instruments executed on behalf of the Board shall be authenticated by
the signature of the Secretary or such other officer of the Board as may be
authorized by it in this behalf.

(1) Every Superintendent of a Centre and every invigilator shall, during the
period of an examination conducted by the Board, and for a period of one month
prior to the commencement of, and of two months immediately following the close
of such examination, be deemed to be a public servant within the meaning of
section 21 of the Indian Penal Code.

[(2) An assault on, or use of criminal force to, a Superintendent of a Centre or
an invigilator during the period mentioned in sub-section (1) shall be deemed to be
an obstruction voluntarily caused to a public servant in the discharge of his public
functions, punishable under section 186 of the Indian Penal Code, and shall,
notwithstanding anything contained in the Code of Criminal Procedure, 1898, be a
cognizable offence.]*

(1) The State Government may, by notification and after previous publication
in the Gazette, make rules to carry out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing power such rules may
provide for-

[(a) the manner of rotation and the term of office of members mentioned in
clauses (vii), (xiv) and (xv) of section 4:]°

(b) the rates of traveling and daily allowances payable to members of the
Board, committees and sub-committees and the persons co-opted thereto, and
the manner of their payment;

(c) the additional powers, duties and functions of the Board, the Chairman,
the Vice-Chairman and the Secretary; and

(d) any other matter which under this Act is to be or may be prescribed by
rules.

(3) All rules made under this Act shall, as soon as may be after they are made,
be laid before each House of the State Legislature while it is in sessions for a total
period of fourteen days extending in its one session or more than one successive
sessions and shall, unless some later date is appointed, take effect, from the date of
their publication in the Gazette, subject to such modifications or annulments as the
two Houses of the Legislature may agree to make so, however, that any such
modification or annulment shall be without prejudice to the validity of any thing
previously done thereunder.

(1) Notwithstanding anything in any law, document or degree or order of a
court or other instrument, there shall be a Scheme of Administration for every
institution whether affiliated before or after the commencement of the Uttar Pradesh
Pravidhik Shiksha (Sanshodhan) Adhiniyam, 1974.

(2) The Scheme of Administration shall, amongst other matters provide for the
constitution of a Committee of Management vested with authority to manage and
conduct the affairs of the affiliated institution.

1. Section 21 renumbered as sub-section (1) and sub-section (2) inserted by section 9 of
U.P. Act No. 23 of 1966.
2. Subs. by section 10 ibid,
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(3) The Principal of the affiliated institution shall be ex-officio member of the
Committee of Management with a right to vote.

(4) The Principal of the affiliated institution shall neither attend the meeting of
the Committee of Management nor shall he exercise his right to vote whenever a
charge concerning his personal conduct is under discussion.

(5) The Scheme of Administration shall also descries, subject to any
regulations, the respective powers, duties and functions of the Principal and the
Committee of Management In regulation to the affiliated institution.

(6) Where more than one affiliated institution is maintained by a body or
authority, there shall be a separate Committee of Management for each such
institution, unless otherwise provided in the regulations for any class of affiliated
institutions.

(7) The Scheme of Administration of, every affiliated institution shall be subject
to the approval of the Director and, no amendment to or change in such scheme shall
be made at any time Without the prior approval of the Director in writing.

(8) Every affiliated institution shall be managed in accordance with the Scheme
of Administration framed under and in accordance with this section and sections 22-
B and 22-C.

(1) In the case of an institution already affiliated at the date of commencement
of the Uttar Pradesh Pravidhik Shiksha (Sanshodhan) Adhiniyam, 1974, a draft of
the Scheme of Administration shall be prepared and submitted to the Director for his
approval in accordance with section 22-C within six months from the said
commencement and in all other cases along with the application for affiliation.

(2) Where an institution which has already been affiliated at the commencement
of the Uttar Pradesh Pravidhik Shiksha (Sanshodhan) Adhiniyam, 1974, falls to
comply with the provisions of sub-section (1) Within the period provided therefor,
the Director shall send a notice to such institution requiring it to submit the Scheme
of Administration within a further period of three months :

Provided that on a representation by the affiliated institution prior the expiry of
the extended period, the Director may, in his discretion, allow a further extension for
a period of three months.

(3) If the scheme is not submitted within the time allowed the Director shall
take action in accordance with clause (a) or clause (b) of sub-section (3) of section
22-D.

(1) Subject to the regulations governing the principles for according approval to
the Scheme of Administration, the Director shall, within such period of time as may
be specified in the regulations, either approve the draft Scheme of Administration
submitted under section 22-B or suggest any alteration or modification therein.

(2) Where the Director suggests any modification in the draft Scheme of
Administration under sub-section (1), he shall send a copy of the same to the
affiliated institution giving his reasons therefor and affording an opportunity to such
institution to make a representation, within such period of time, as may be specified
in the regulations :
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Provided that in case the Director does not suggest any alteration or
modification in the draft Scheme within the period specified in the regulations,
draft Scheme shall be deemed to have been approved.

(3) The Director shall consider any representation made in accordance with
the provisions of sub-section (2) and may approve the Scheme of Administration
in its original form, or subject to the modification suggested under the said subject
or with any other modification as may appear to him to be just and proper :

Provided that where the Director proposes to make a new modification in the
Scheme of Administration, he shall provide an opportunity to the affiliated
institution to make a representation to him within such period of time as may be
specified in the regulations.

(1) The Director may cause an affiliated institution to be inspected from time
to time.

(2) The Director may direct the Management of an affiliated institution to
remove any defect or deficiency found on inspection or otherwise.

(3) Where the Management fails to comply with any direction made under
sub-section (2), the Director may, after considering the explanation or
representation, if any, given or made by the Management --

(a) refer the case to the Board for withdrawal of affiliation ; or

(b) recommend to the State Government to proceed against the affiliated
institution under sub-section (4).
(4) If on receipt of a recommendation referred to in clause (b) of sub-section
(3), the State Government is satisfied that in the interest of the institution it is
necessary that the Management of that institution be handed over to an Authorized
Controller the State Government may by an order, for such period as may be
specified in the order appoint an Authorized Controller and that Authorized
Controller may take over the management of the institution including management
of the land, buildings, funds and other assets belonging to or vested in the
institution to the exclusion of the Committee of Management or any other person,
and whenever the Authorized Controller so take over the management, he shall,
subject only to such restrictions as the State Government may impose, have in
relation to the management of the institution all such powers and authority as the
Committee of Management would have if no order were made under this sub-
section.

(5) The period for which an order may be made under sub-section (4) shall
not exceed one year in the first instance :

Provided that if the State Government is of opinion that it is expedient so to
do in order to continue to secure the proper management of the institution, it may
from time to time extend the operation of the order for such period, not exceeding
one year at a time as it may specify, so however, that the total period of the
operation of the order, including the period specified in the initial order under sub-
section (4) does not exceed five years :

Provided further that if at the expiration of the said period of five years there
is no lawfully constituted Committee of Management of the institution, the
Authorized Controller shall continue to keep the management in his hands until the
State Government is satisfied that the Committee of Management has been
lawfully constituted :
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Provided further that the State Government may at any time revoke an order
made under sub-section (4) or under this sub-section.

(6) No person who is appointed Authorized Controller under section (4), shall
be personally liable for acts done by him in good faith in performance of the duties
entrusted to him.

(7) Any order and or directions given under sub-section (4) shall have effect,
notwithstanding anything inconsistent therewith contained in any other enactment
or instrument relating to the management and control of the institution (including
any Scheme of Administration) or relating to the property belonging to or vested in
the institution.

(8) No order made by the Board withdrawing affiliation under clause (a) of
sub-section (3) and no order made under sub-section (4) shall be called in question
in any court.

(9) The powers conferred by this section shall be in addition to and not in
derogation of any powers conferred on the State Government or the Authorized
Controller under any other law.

(1) Qualifications for appointment as Principal and of teachers shall be laid
down by regulations:

Provided that the Board may, after considering the report of the Director
exempt any person from the requirement of minimum qualification having regard
to his experience, education and other attainments.

(2) There shall be constituted in every affiliated institution a selection
committee with the head of such institution as an ex officio member thereof, for
the purpose of selecting candidates for appointment as teacher in the affiliated
institution.

(3) For the selection of Principal of an affiliated institution, there shall
likewise be constituted a selection committee of three members one of whom shall
be a person not belonging to the district in which the affiliated institution is
located, selected by the Committee of Management out of the regional panel
referred to in sub-section (4).

(4) The Director shall prepare for each region a penal of persons to act as-
nominated members in the selection committee referred to in sub-section (3).

(5) The constitution of the selection committee referred to in sub-sections (2)
and (3), the conduct of business at their meetings, the preparation or regional
panels and other matters shall be regulated by regulations.

(1) Subject to the provisions hereinafter specified, no person shall be
appointed as Principal or teacher in an affiliated institution unless he ------

() possesses the qualifications laid down in the regulations or has been
exempted from such qualifications under sub-section (1) of section 22-E,

(b) has been recommended by the selection committee constituted under
sub-section (2) or sub-section (3), as the case may be, of the said section and
approved by the Director :



137

[The Uttar Pradesh Pravidhik Shiksha Adhiniyam, 1962] [Section 22-G]

Dismissal or
removal etc. of
teachers

22-G

Provided that where the Director is satisfied that for any affiliated institution, no
candidate possessing all the qualifications laid down in the regulations is available
for appointment, he may permit the affiliated institution to employ as a temporary
measure any suitable person for a period not exceeding one year :

Provided further that such period of one year may be extended with prior
approval of the Director :

Provided also that in the case of leave vacancy or of a vacancy occurring for a
part of the session of the affiliated institution, it shall be lawful for the Committee of
Management to appoint a Principal or teacher, and in that case information of such
an appointment shall be given forthwith to the Director.

(2) The name of the selected candidate shall be forwarded for approval to the
Director alongwith the list showing the names, qualifications and such other
particulars, as may be laid down by regulations, of all candidates who may have
applied for selection.

(3) The Director shall give his decision within two weeks of the receipt of the
relevant papers mentioned in sub-section (2), failing which approval shall be deemed
to have been accorded.

(4) Where the Director disapproves, for reasons to 'be recorded in writing, if any
name proposed under sub-section (I), the Management may, within three weeks of
the receipt of the disapproval, make a representation against it to the State
Government whose decision in the matter shall be final.

(5) Where a recommendation made under sub-section (2) has been disapproved
and the representation of the Management, if any, under sub-section (4) has been
rejected, the selection committee shall proceed to select and recommend another
name for approval as provided by section 22-E and this section. .

(6) Where the selection made under sub-section (5) is again disapproved and the
representation, if any, against the disapproval has not been accepted the Director
may appoint any qualified person out of the list of the candidates applying for the
vacancy and such appointment shall be final.

(1) No Principal or teacher may be discharged or removed or dismissed from
service or reduced in rank or subjected to any diminution in emoluments, or served
with notice of termination of service except with the prior approval in writing of the
Director, Whose decision shall be communicated within such period as may be
provided by regulations.

(2) The Director may approve or disapprove or reduce or enhance the
punishment or approve or disapprove of the notice for termination of service
proposed by the Management :

Provided that in the case of a punishment, before passing orders, the Director
shall give an opportunity to the Principal or the teacher to show cause within a
fortnight of the receipt of the notice why the proposed punishment should not be
approved.

(3) Nothing in this section shall apply to an order of suspension during the
pendency or in contemplation of an inquiry]*

1. Ins. by section 4 of U. P. Act No. 35, 1974,
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Power to make
regulations

23-

(1) The Board may, for carrying out the purposes of this Act, make regulations
consistent with the provisions of this Act and the rules framed thereunder and submit
the same for approval of the State Government. The State Government may approve,
modify or vary the regulations. The regulations, as approved by the State
Government, shall be published in the Gazette and shall take effect from the date of
publication, but, where a date has been specified, from that date.

(2) Without prejudice to the generality of the foregoing powers, the regulations
may provide for ---

() the appointment, constitution, powers and duties of the committees and
sub-committees constituted under this Act;

(b) the manner and conditions of conferment of certificates and diplomas;
(c) the conditions for affiliation of institutions;

(d) the courses of study to be prescribed for certificate and diploma
examinations ;

(e) the conditions under which candidates shall be admitted to the
examinations of the Board and shall be eligible for certificates and diplomas ;

(f) the fees for admission to the examinations of the Board and the manner of
their realization ;

(9) the conduct of examinations;

(h) the appointment of examiners, moderators, collators, scrutinisers,
tabulators, centre inspectors, superintendents of Centres and invigilators and their
duties and powers in, relation to the Board's examinations, and the rates of their
remuneration;

(i) standards for buildings including land appurtenant thereto, the equipment
and apparatus necessary for institutions seeking affiliation;

[(j) the qualifications, conditions of service, scales of pay and strength of
teaching and non-teaching staff of affiliated institutions.]*

(k) publication of results of examinations conducted by the Board; .

(I) the minimum educational and other qualifications for admission of
students to an affiliated institution ;

(m) admission of students to affiliated institutions ;

(n) the inspection of affiliated institutions with a view to ensure due
observance of the prescribed courses of study and that facilities for instructions
are duly provided and availed of;

(o) the conditions under which a candidate may be disallowed admission to
the examination of the Board or courses of study in an affiliated institution;

(p) withholding or canceling results of an examination conducted by the
Board, and canceling an examination conducted by it in respect of any candidate;

(q) the circumstances under which affiliation of an institution maybe
withdrawn or refused ;

1-  Subs. and be deemed always to have been substituted by S 5 (i) of U. P. Act No. 35, 1974.
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(r) inspection of a Centre; [ * * * ]*

[(r &) the powers, duties and functions of Principal and the Committee of
Management;

(r b) the principles under which approval to a Scheme of Administration
may be accorded ;

(r ¢) the period of time during which a representation may be made to the
Director under sub-section (2) of section 22-C;

(rd) the period of time on the expiry of which a draft Scheme of
Administration shall be deemed to have been approved by the Director under
the proviso to sub-section (2)

(r e) the period of time during which a representation may be made by an
affiliated institution under the proviso to sub- section (3) of section 22-C ;

(r f) the constitution of the selection committee referred to in sub-section (2)
and sub-section (3) of section 22-E, the conduct of business at their meetings,
and the preparation of regional panels;

(r g) the particulars to be forwarded to the Director under sub-section (2) of
section 22-F ;

(r h) all matters relating to the appointment and conditions of service of
Principals and teachers of affiliated institutions;]?

(s) any other matter which under this Act or rules made thereunder is to be
or may be prescribed by regulations.

Power to make  24- (1) The Board may make bye-laws for giving effect to the provisions of this
by-laws Act, and the rules and the regulations made thereunder.

(2) Without prejudice to the generality of the foregoing powers, such bye-
laws may provide for --

(a) the procedure to be observed at meetings of the Board and the number
of members required to form a quorum ;

(b) the giving of notice to members of the Board, a committee or a sub-
committee of the date of a meeting and of the business to be considered
thereat, and for the keeping of the record of proceedings of such meetings;
and

(c) any other matter which, under this Act or the rules or regulations made
thereunder, in to be or may be prescribed by bye-laws.

Transitional 25- Notwithstanding anything contained in the foregoing provisions of this Act,
provisions on the commencement of this Act-----
1 Deleted by section 5(ii) of U. P. Act No. 35 of 1974.

2. Inserted by section 5(ii) ibid.
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Power to
remove
difficulties

26-

(i) the Board of Technical Education (hereinafter called the Technical
Education Board) constituted under G.O. no. 1687-A/ 111-160-K-1958, dated
May 13, 1958, as modified from time to time, shall be deemed to be the Board
established under section 3 till such Board is established in accordance with
the provisions of that section and section 4, and upon the Board being so
established the Technical Education Board shall stand dissolved ;

(i) the Chairman and the Vice-Chairman of the Technical Education
Board shall respectively be deemed to be the Chairman and the Vice-
Chairman appointed under section 4 till Chairman, or as the case may be, a
Vice-Chairman is appointed in accordance with that section ;

(iii) each of the committees of Technical Education Board known as the
Text Book and Syllabus Committee, the Examination Committee, the Results
Committee, and the Inspection and Affiliation Committee, shall function as a
committee constituted under section 18 till a corresponding Committee is
constituted under the said section and upon a committee being so constituted
the corresponding committee of the Technical Education Board shall stand
dissolved;

(iv) any institution affiliated to the Technical Education Board shall be
deemed to have been affiliated to the Board under this Act on the same terms
and conditions ; and

(v) any resolution passed by the Technical Education Board before the
said commencement shall until regulations on that subject are made, have the
same effect as regulation made under this Act.

With a view to remove any difficulty in giving effect to the provisions of this
Act, the State Government may, during the period of one year after the
commencement of this Act, regulate by order any matter which is to be
regulated by a rule or regulation under this Act, anything contained in the Act
notwithstanding.




